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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
BENCH, CHENNAI

MISCELLANEOUS APPLICATION NO. 04 OF 2023 (SZ)
IN
ORIGINAL APPLICATION NO. 180 OF 2021 (SZ)IN THE MATTER OF:

IN THE MATTER OF:

Baddam Raji Reddy and Ors ...Applicants
Versus

Union of India

Rep. by its Secretary,

MoEF&CC, New Dethi and Ors ...Respondent(s)
MEMO

It is hereby brought to the kind notice of this Honble Tribunal that
the Irrigation and CAD (Projecls-1V) Departmenl, Governmenl of
Telangana issued a G.O.Rt.No. 209 dated 09.08.2024 according
administrative approval for taking the works of the Gouravelly Reservoir
canals under flood flow canal project from the SRSP Phase. On which the
farmers including the applicants in the present M.A has filed Complaint
and objections, further requesting the authorities not to proceed with said
G.O in violation of the court orders.

The same is hereby brought to the notice of this Hon’ble Tribunal.

Hence this Memo.

e

Place: Hyderabad Counsel For the Applicant(s)
Date: 09.01.2025
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GOVERNMENT OF TELANGANA

ABSTRACT
egation & CAD Depattiment  Revises) Adearistialive approval for the Baiance works
A SREPHEC Package No / dor an amount of Ha 431 30 ctomes vath 551 2023 24
with petmssion o call for finah tenders urnnpechiye of the stage of land acquisition 1o
ulihize the water from the Gouravelli teserver Tor mgating 100 GO0 Arres of Ayacut in
the drought areas of Huasnabad and Stahion Ohangur Conntituenoes  Agproyal

Accorded - Orders — lssind

IRRIGATION AND CAD (Projects.iV) DEPARTMENT

G.O.Rt.No.209, Datod: 09-08-2024
Read the Following:-

1 GO Ms No. 166, 1I8CAD (PW MAJ Irrigation [ll) department. dated 13 G7 2007

2 G OR!No231 I8CAD (Projects-IV) Depariment dated 12 08 2622

3 From the Engineer-in-Chief (General). Hyderabad letter Mo EMNC(G)
Dy ENC{G)/DCE({GB)/DEE3/AEE7/Pkg7/2024, Dated 25 04 2024

/

8888

ORDER:-

In the G O. 1* read above, Government has accorded Administrative Approval
for taking up the works of Gouravelly Reservoir Canals under Flood Flow Canal Prcject
from SRSP Phase-Il,

2 In the G.0O. 2" read above, Government has accord approval for Pre-Closure of
the work of "SRSP - IFFC — Package No.7 - Earth Work Excavation. Forming
Embankment and Construction of CM & CD works of main canal and distributor system
up to water course level and C.C Lining to main canal and other allied works including
investigation, designing and estimation of Gouravelly R/s canal from Km 0 000 to Km
47,725 and Lefl side canal in Karimnagar District” as per clause 4.9 of G O Ms No
146, dated.08-10-2015, and also sanction of estimate for the balance cost of work of
Rs 220.75 crores with SSR 2021-22 with a permission to call for fresh tenders after
completion of land acquisition up to award stage and to recover the difference amount
of Rs.124.29 lakhs from the available retention money of the Agency with the
depaniment for not taking up the work in the reaches where land is already acquired

3 In the letter 3" read above, the Engineer-in-Chief (General) Hyderabad has
requested the Government to accord approval for the “SRSP-IFFC-Package No 7
revised estimate for the balance works for Rs. 437.99 Crores chargeable to head of
account “4700-01-154-27-530/531 & 532" with permission to call for fresh tenders so
as to utilize the water from the Gouravelli Reservoir to irngate the Ayacut of 1,06 000
Acres in the drought areas of Husnabad & Station Ghanpur Constituencies

4. Government, after careful examination of the proposal, hereby accord approval
for the revised estimate for the balance works of SRSP-IFFC-Package No 7. for an
amount of Rs. 431 30 Crores with SSR 2023-24 with permission to call for fresh
tenders urespective of the stage of land acquisition. to utiize the water from the
Gouravelll Reservoir for irrigating 1,06,000 Acres of Ayacul in the drought areas of

Husnabad & Slation Ghanpur Constituencies

5 The expendiure shall be debited to the following Head of account chargeabls to
“4700-01-154-27-530/531 & 532"

6 This order 1ssues with the concunience of Finance (WP) Departiment vide the
U O Nou 2570459/157/WFP/A1/2024, Dated:27 06 2024

{(P.T.0))




«1 NG

1« 7 The Engineer-in-Chief (General) Hyderabad, shall take necessary action,
"ol accordingly

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

RAHUL BOJJA
SECRETARY TO GOVERNMENT

To

The Engineer-in-Chief (General). Hyderabad
Copy to:

The Engineer-in-Chief (Irrigation), Karimnagar
The Accountant General, Hyderabad.

The Director of Works and Accounts, Hyderabad.
The Pay & Account Officer. Karimnagar

The PS to Secretary to Government, I&CAD Dept.
The Finance (WP) Department,

SF/SC

HIFORWARDED BY ORDER// ,.- -
[ L )

_ SECTION OFFICER
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//True Translation// / (
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COMPLAINT

Date: 04-12-2024
To,
The Collector, Siddipet District,
Sir!
Subject: informing to your office that you will face another contempt of court case if
you do not cancel issued PN's immediately, while there is a stay on that matter in
NGT Court. All land acquisition notifications regarding right and left canals from the
reservoir is also comes in the purview of Contempt of Court.

Reference;

1. Orders issued until now in the ongoing cases in NGT Court vide OA
180/2021& MA 04/2023.

2. Issued PN's by your office: 1. G3/4210/2024 Dt:09.10.2024, 2. G3/4210/2024
Dt: 09.10.2024, 3. G3/258/2024 Dt: 15.10.2024, 4. G3/258/2024 Dt
27.10.2024, 5. G3/4210/2024 Dt: 23.10.2024, 6. G3/1991/2024 Dt:
04.11.2024, 7. G3/1991/2024 Dt: 01.11.2024, 8. G3/1991/2024 Dt
04.11.2024, 9. G3/1991/2024 Dt: 04.11.2024, 10. G3/258/2024 Dt
27.10.2024, 11. G3/2921/2024 Dt: 20.11.2024, 12. G3/2921/2024 Dt
20.11.2024, 13. G3/2916/2024 Dt: 18.11.2024, 14. (G3/2828/2024 Dt
18.11.2024, 15. G3/2945/2024 Dt: 22.11.2024, 16. (G3/2945/2024 Dt:
28.11.2024.

Our request is that we are petitioners in the cases referred above along with farmers
in the land cases in the High Court and we are villagers of Gudatpally. Request is
that without having any rationality and required permissions the previous
Government raised the capacity of the Gouravelli reservoir, till today government
failed to fill the reservoir. Some of us are doing agriculture by virtue of Hon'ble High
Court orders. It is in your notice that the Hon'ble High Court has passed interim
orders not to take any coercive actions. The previous government action in going
ahead with the Klaeshwaram Project without considering our objections or even the
court orders resulted in the loss evidenced by us now. If the present government
continues to make the mistakes made by the previous government without
considering the severity in the cases on the Gouravelli reservoir we will be the
sufferers and you will also be facing the cases filed by us. The public authorities
should act as liaisons between the government and public.

Therefore, we request to immediately cancel all land acquisition notifications in the
reference No.2 above until the cases before various courts are concluded and
implemented, until the compensations are paid to us, R& R is implemented and the
issues of our village are resolved. We request you to not to cause any mental or
financial strain to us. Requesting you to don’t put us to in a situation file contempt of
court cases again. This is the people’s government and our government, therefore,
requesting to don't make us look as the people who file cases opposite to the



//True Translation// @

government. By reviewing this objection application thoroughly, we request to cancel
all the notifications issued and not to issue any further notifications until to give the
written answers to our objections and also requesting to cancel issued notifications.

In the same manner requesting to not go further in notifications in above 2™
reference.
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//True Translation// C.T )

OBJECTION APPLICATION

Date: 18-12-2024.
To,
The Collector, Siddipet District,
Sir!
Subject: show cause regarding why we can't file a contempt of court case, when you
issued further notifications in the latter dates to our written letter Dated: 04.12.2024,
informing to your office that you will face a contempt of court case if you issue any
land acquisition notifications regarding right and left canals from the reservoir and if
you not cancel issued PN’s immediately, while there is a stay on that matter in NGT
Court.

Reference:

1. Orders issued until now in the ongoing cases in NGT Court vide OA
180/2021& MA 04/2023.

2. 16 PN’s issued when we made a complaint in your office: 1. G3/4210/2024
Dt:09.10.2024, 2. G3/4210/2024 Dt: 09.10.2024, 3. (G3/258/2024 Dt:
15.10.2024, 4. G3/258/2024 Dt: 27.10.2024, 5. G3/4210/2024 Dt: 23.10.2024,
6. G3/1991/2024 Dt: 04.11.2024, 7. G3/1991/2024 Dt: 01.11.2024, 8.
G3/1991/2024 Dt: 04.11.2024, 9. G3/1991/2024 Dt: 04.11.2024, 10.
G3/258/2024 Dt. 27.10.2024, 11. G3/2921/2024 Dt: 20.11.2024, 12.
G3/2921/2024 Dt: 20.11.2024, 13. G3/2916/2024 Dt: 18.11.2024, 14,
G3/2828/2024 Dt: 18.11.2024, 15. (G3/2945/2024 Dt. 22.11.2024, 16.
(3/2945/2024 Dt: 28.11.2024.

3 PN'’s issued after made a complaint: 17. G3/3034/2024, dated: 09.12.2024,
18. G3/3036/2024 Dt:10.12.2024, 19.G3/2828/2024 Dt:09.12.2024.

Our request is that we are petitioners In the cases reterred above along with farmers
in the land cases in the High Court and villagers of Gudatpally. Requesting is that
without having any rationality and laking permissions lasl Govennnent raise lhe
capacity of the Gouravelli reservoir but till today tailed to get permissions to fill the
reservoir. Some of us doing agriculture with Hon'ble High Court orders. The matter is
not unknown to you Hon’hle High Court also given interim orders stating that not to
participate in any coercive actions. We are seeing the kaleswaram disasters result
now, when last government went further without examining the problems of project
effected families. If do wrongs by this government like wise last government, without
realizing the intensity of cases filed on Gouravelli reservoir, ultimately, we are the
losers out of it and you with the cases filed by us.

Therefore, we requested to immediately cancel all 16 PN's referred in 2 above until
the judgements came into force in different cases and until the implementation of
those judyernents and until the fulfilment of the compensations, R&R packages to
our lands and until the resolve of all the problems. Also requested not to issue any
new notifications. Three PN’s issued after the written information dated 04.12.2024,

e



/[True Translation// @

therefore, requesting to show cause immediately in written why we can't file
contempt of court cases. Requesting to give immediately if any proof held with you to
saying that this is not a contempt of court. Praying that to not suffer us financially and
emotionally unnecessarily. Requesting you to don't pressure us to file contempt of
court cases again. This is the people’'s government and our government, therefore,
requesting to don’'t stand us as the people who make cases opposite to the
government. By reviewing this objection application, we request to cancel all the
notifications issued and not to issue any further notifications up to give the written
answers to our objections.

With thanks,

Regards,

Sd/-

Yours obediently,

V.S Thirumal Reddy & 8 others.

I e e e ey, 2. 27 ]
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